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2. To be refarrad to the Ruporter or. not?

" Centrel ldliniatrutivo Tribunel ' i
Principel Bench, New Delhi ' o

_ . ..',(

Regn. uo..nu.1231/aa S Dates 27.10,1988
. . DA-1552/88 : _ _ -
'OA-1643/8BB°
- pA-1870/88&
- . pA-1B47/88

"'Shri Ram ‘sunder Singh ') "ees - Applicants
‘Shri Jyoti Prasad Sharma ) , ,

Shri Rem Parvesh Ram
Shri S.S, Sirohi &

"Shri Naunihal Singh

Versus

union of India & Another = ..... Respondents

For the Applicants . . : seoce Sh:; s.C. Luthra,kdvocate;
- For tha Respond.nts -~ . eses Shri P.P. Khurana,Advocate.

CORAns Hon'bll Shri P. K. Ksrtha. Vice-Chairman(Judl,)
Hon'ble Shri P, Srinivassn, Ad-inlatrative'ﬂanban.

1. Uhothar Repottara of local papera lay be Blloued to
.eea the Judgems nt?

(Judgement of the Bench delivered by Hon'ble
Shri P. Srinivasan, .Administrative Member)

All thes. rive applicanta,uho vere. earlier working %

ke
inL_ollca departnent on dxfferant posts in different States, !

. were taken on deputation in the Intalligenca Bureau in

‘ different posts, Thsir Cn-plaint ‘ie that the seniority in
_ the poata hald by then 1n the I.B. haa not baen rightly
'fixad. '

T 24 . Shri S.C. Luthra. learned counaal for the applicant,

and Shri P.P. Khurana, Counsel for tha respondents, have .
been heard. ..- .

3. Shri Luthra submits that the seniority of 8ll these '
persons ehould have been fixéd-Bn the princiﬁlsa laid doun :
by this Tr;bunal in Baldev Singh and Othera Vs, Union of

India and others in T-840 of 1985 decided on 13, 1. 1988,
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4, - Shri Khurana'nqbilts that in all thess cases the
seniority of the @pplicants has indeed bsen fixed

follouing_thd‘deciaion in Baldev Singh's cese, - Shri Luthra

submits that on the basis of this seniority, the applicant
should get all. the conssguentiel benefits by way of

promotion etc,

5. . Ue find that in Baldev Singh's. case, uhilu directing
Arofixation of tha .eniority of tho applicants therain, this

"Tribunal also diracted that ®"they shall be.eligible for

bolng considered forfurther prnnotion on the said basis.™

The judgsuent in ‘Baldev Singh'n case was followed by this

Tribunsl in’ G.H. Nimbalkar Va. Union of India and Others
in OA-353/88 decided on 6.7.19%8. -In that. case ‘algo, @ -
direction was issued that after defarlining the réViﬁed
seniority of the applicants, tﬁaif ceses for promotion
should be considered on the basis of their revised A

seniority. Following these decisions, we direct the’

raapondents to consider the cases of the applicants fnr

‘further promotion on the bﬂsia of the revioed seniority’

already accorded to them in’ tlrne ‘of the decision in

‘Baldev Singh's case, Thie should be done 2z sarly as:

poaiible but in any case .not later than three months

from the date of receipt of this order,
6. The Bpplicstions are disposed of on the ebove terms.
No order as to costs, A copy of this judgement may be

placed in ell the files,

Fr

(P. Sri nivasan) (P.K. Kartha)

ﬁdminiatrative Member Vice-Chairman(dudl.)
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